
CENTRAL ADMINISTRATIVE TRIBUNAL 
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OA 3540/2016 
MA 3088/2016 
        

New Delhi, this the 19th day of October, 2016 
                                                 
 
Hon’ble Mr. P.K. Basu, Member (A) 
Hon’ble Mr. Raj Vir Sharma, Member (J) 
 
 
1. Vinod Pal Singh, AE (E&M) 

Aged about 57 years 
S/o Shri Kirat Ram 
R/o C-4/101, Safdarjung Development Area 
New Delhi-110016 

 
2. Suresh Kumar Gupta, AE (E&M) 

Aged about 57 years 
S/o Shri R.N. Gupta 
R/o 2nd A, 35, Nehru Nagar 
Ghaziabad, U.P. 

 
3. Bhupender Singh, AE (E&M) 

Aged about 56 years 
S/o Shri Chander Bhan 
R/o H-51, Shivaji Park 
West Punjabi Bagh 
New Delhi-110026 

 
4. Raj Kumar Monga, AE (E&M) 

Aged about 56 years 
S/o Shri Des Raj, 
R/o A-56, Shankar Garden 
New Delhi-110018        …  Applicants 

 
(Through Shri M.K. Bhardwaj, Advocate) 
 

Versus 
 

1. Delhi Jal Board 
Through its Chief Executive Officer 
Delhi Jal Board 
Varunalaya Building-II 
Jhandewalan, New Delhi 

 
2. The Member (Administration) 

Delhi Jal Board 
Varunalaya Building-II 
Jhandewalan, New Delhi   … Respondents 

 



2 
OA 3540/2016 

 
   ORDER (ORAL) 

 
 
Mr. P.K. Basu, Member (A) 
 

 Heard the learned counsel for the applicants, Shri M.K. 

Bhardwaj. 

 
2. MA 3088/2016 filed for joining together is allowed. 
 

3. It is stated that issue involved in this matter is similar to 

the issue in OA 4129/2014, which was disposed of on 

21.11.2014 with the following directions: 

  
“4. In the circumstances, the OA is disposed of at 

the admission stage itself, without going into 
other merit of the case, by directing the 
respondents to consider the applicant’s 
representation dated 28.08.2014 (Annexure A-
5), and also to examine whether the applicants 
are similarly situated like the applicants in OA 
No.1559/2013 decided on 26.05.2014 and 
pass an appropriate speaking and reasoned 
order, in accordance with law, within 90 days 
from the date of receipt of certified copy of this 
order.  No costs.” 

 
 
4. The present OA is also disposed of, without going into the 

merits of the case, with same direction to the respondents as 

contained in the order in OA 4129/2014 (supra). 

 
 
 
(Raj Vir Sharma)                                         (P.K. Basu) 
Member (J)                                                            Member (A) 
 
 
/dkm/ 


